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Karnatak-581320 be detained and kept in custody in the Sub-Jail, Sada, Marmagoa, Goa with a view to preventing him
from indulging in smuggling activities in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or has
been concealing himself so that the order cannot be executed.

3. Now, therefore, in exercise of the powers conferred by Clause (b) of sub-section (1) of Section 7 of the said
Act, the Central Government hereby directs the aforesaid person to appear before the Director General of Police,
Government of Goa, Panaji, within 7 days of the publication of this order in the Official Gazette.

[F. No. 673/07/2015-Cus.VIII]
ARCHANA PANDEY TIWARYI, Jt. Secy.

e
TE faeett, 29 5, 2015

.M. 1763 ().—arh, Frgeft qar dweaor i qeat Aerer srfafaaw, 1974 (1974 F7 52) # &mer 3 #ir
3T 1T (1) F TEd AT FT & ATHT TToq TG qi=d, T TLHT FIT 3T 3T 9T & qed (adi% 31.03.2015 &r
HTEA HEAT 673/08/2015-FF-VII| F qgad ST swaer § g fFaer f3ar s o & off drerng a<ftw qear, o= oft g
TEAIT HEaT ATt g goel, TaT WY,  Hewd, F1eh-581320 T 3T FLMETL, AT, HIHEAET, TaET § THT A1
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2. S Feg qEHTE F 99 oA A F Fwr & F q@Etaq saftw @i € A oud & e gu g artw
TS9N ATHIS 7 3T ST &3 |
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[T, &. 673/08/2015-F==H-VII]

=T qTve faaTey, @E ataa
ORDER
New Delhi, the 29th June, 2015

S.0. 1763(E).—Whereas the Joint Secretary to the Government of India, specially empowered under sub-
section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974 (52
of 1974) issued order F.No0.673/08/2015-Cus.VIII, dated 31.03.2015 under the said sub-section directing that Shri
Mohamed Saleem Musba, S/o Shri Hassan Shabbier Musba, R/o Baitul Huzaifa, Moosa Nagar, Bhatkal, Karnataka-
581320 be detained and kept in custody in the Sub-Jail, Sada, Marmagoa, Goa with a view to preventing him from
indulging in smuggling activities in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or has
been concealing himself so that the order cannot be executed.

3. Now, therefore, in exercise of the powers conferred by Clause (b) of sub-section (1) of Section 7 of the said
Act, the Central Government hereby directs the aforesaid person to appear before the Director General of Police,
Government of Goa, Panaji, within 7 days of the publication of this order in the Official Gazette.

[F. No. 673/08/2015-Cus.VIII]
ARCHANA PANDEY TIWARI, Jt. Secy.

e
TE faeett, 29 5, 2015
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6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

=+t drgwe e Wt FEnft S grea” g a F-ua-ar waEt, || w9 89 AT, aewd, Faich-
581320 &I IT FILEL, AT, HTHITET, a1 H TUHT ST 9T AT § T@T SATT qrfh qiaey § 71T 7 &6 F7
AT e, TERAT & T & TRAgT AT T8 (T a7 Ta 37 s3I F2 § oA g # THT ST 9 |

2. S Feg AEATE F I [A9AqTH A F F & F q@Eraq sAfh aiET § AT o0 #r e gu g artw
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[T, &. 673/09/2015-F==H-VII]

=T aTve fETey, 9 atuaa

ORDER
New Delhi, the 29th June, 2015

S.0. 1764(E).—Whereas the Joint Secretary to the Government of India, specially empowered under
sub-section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities Act, 1974
(52 of 1974) issued order F.N0.673/09/2015-Cus.VIII, dated 31.03.2015 under the said sub-section directing that Shri
Abdul Azeem Salamti, S/o Shri Mohammed Gouse Gangawali, R/o “Besara House” Housing Board K-H-B Colony,
II Cross Main Road, Bhatkal, Karnataka-581320 be detained and kept in custody in the Sub-Jail, Sada, Marmagoa, Goa
with a view to preventing him from indulging in abetting the smuggling of goods, engaging in transporting or
concealing or keeping smuggled goods or dealing in smuggled goods in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded or has
been concealing himself so that the order cannot be executed.

3. Now, therefore, in exercise of the powers conferred by Clause (b) of sub-section (1) of Section 7 of the said
Act, the Central Government hereby directs the aforesaid person to appear before the Director General of Police,
Government of Goa, Panaji, within 7 days of the publication of this order in the Official Gazette.

[F. No. 673/09/2015-Cus.VIII]
ARCHANA PANDEY TIWARI, Jt. Secy.

AT
7% faeett, 29 9, 2015

AT, 1765 (F).—srafF, FAgeft qar d@verr o aeadt e sfafaa, 1974 (1974 #1 52) &t e 3 #i
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A7 Fzog g T, A #wa greg, 9. 8. =, 9=Fd, S@Y e, FAeh-581320 T ST FEIT, &,
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2. SEfh Feg AEHTT F qTH (AT FTA K FHIE & (o qATHd sAT<h ARET & AT d99 &7 fgare gu & it
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AR, AT TLHTE, TS & AT ST &l |

[T, 5. 673/10/2015-F==w-VII[]

=T qTve fETey, |@E atuaa



